
Indian Paper Currency. [ACT VIII, 

ACT No. VIII OF 1900. 

PASSED BY THE GOVERNOR GEKER-LL O F  INDIA I N  C@UNC~I,.  

(Reeeiued the assenl c , f t h e  Gocernor General o u  t h e  29th J Z ~ Z Z ,  
1900.) 

An Act to arnei~d the Indian Paper Curreiicy 
Act, 1882, as amended by the Indian 
Paper Currency Act, 1898. 

WHEREAS it  is expedient to amend the Indian 
Paper Currency Act, 1882, as amended by the 

Indian Paper Currency Act, 1898 ; I t  is hereby 
enacted as follows : - 

Short t,itle 
and com- 

1. (1) This Act may be called the Indian Paper 
mencemcnt. Currency Act, 1900. 

(2) I t  shall come into force at once. 
(3) It shall remain in force for two years from 

the commencement thereof. 
Substitution 
of a new 2. For section 13A of the Indian Paper Currency 
sectioll for Act, 1882, the following section shall bo substituted, 
section 1 3 A ,  namely :- 
Act XX of 

Gold coin or 
bullion held 
ns a reserve 
by Secretary 
of State. 

Bold, if 
t r a n s ~ ~ i t t e d  
to  Iiii~iw, tro 
i o r ~ n  part of 
SesorVO. 

"13A. (I)  If the Secretary of State for India 
sliall consent to hold ill gold coin or gold bullion the 
equivalent in value to notes issued i n  India as a 
reserve to secure the payi?nent of such notes, the 
Governor General in Council may from time to time 
direct that  currency notes shall be issued to an amount 
cqual to thc vnlac of gold SO held by the  Secretary 
of State for Irii?ia a t  the rate fixed by section 1 2  of 
the 111dian Coinage Act, 1E.70. 

(2) If the Secretary of State for Inclia shall 
transmit the golcl held by liim uilder szb-section (1) 
or any  parl thereof in the form of gold coil1 or gold 
lsuiliou to the Govcrnmunt of India, the coil1 or bullion 
so traasmittccl shall, ~rheii receivod by the Governluent 
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of India,  form part  of the  currency reserve under 
section 19. 

(3) I f  the Secretary of State for India  sball Tr.znsmis.iio:l 
of silvai. think it expedieul tu expend (,lit! guld uoi~l  ur bullion b,,lli,,, 

held by him under sub-section (1) or any  other funds Secletary of 
at his disposal in the purchase of silver bullion and to  
transmit the same to India for currency purposes, 
then- 

( a )  the silver bullion so purchased shall, until  
rupees are added to the currency reserve 
under clause (6) of this sub-section, be held 
as security for currency notes ; and 

(A) the Government of India shall, on receiving 
such silver bullion, give directions for  
coining the same into rupees as soon as 
convenient, and sllall add to the  currency 
reserve a number of t l ~ e  rupees so coined 
equal in value, a t  i l ~ e  rate  lixed by section 

XXITI  of 1 2  of the Indian Coinage Act, 1870, to the 
1870 price of the silver bullion so purchased aud 

transmitted as aforesaid. 

(4) (a)  Nothing in this Act sllall be deemed to 5 ~ ; ~ ; ; ~ ~  
prohibit the Government of India from expending any G ~ ~ ~ ~ , ~ ~ ~ ~ ~  
gold coin or gold bullion held as part of the currency of Indin. 
reserve uuder section 1 9  in  the purcbase of silver 
billlion. 

(6) The silver bullion so purchased shall, until 
rupees are added to the currency reserve under clause 
(c) of this sub-section, take the place of the gold so 
expended as ~ecu r i t~y  for the currency uotes issued. 

( c )  011 receiving such silveil bullion, the Govern- 
meat  of India shall give directions for coilling the 
salve into rupees as soon as convepieat, and shall adcl to 
the currency reserve under section 19 a number of (,be 
rupees so coined equal in value, a t  the rate fixed by 
section 1 2  of the Indian Coiuage Act, 1870, to the  

1870. gold so exl~ended by the Goveriilvent of Inclia,. 
(5) If the Govern~nent of Inclia shall appropriate  old re-ervo 11clr1 by as 

and  set apart  iu India as a part of tlio currcucj; G;,retnry 

reserve 
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reserve under section 19 an amount of coin of the of s ta te  
Government of Jndia equal in value to any notes $;;eF;;' 
issued under this section, the gold held by the Seore- ,,in ,aaed 
tary of State for India as a reserve to secure the pay- t o  reserve 
rnent of such notes shall be dealt wilh as the Secre- in "Idia" 
tary of State shall direct. 

(6) Coin or bullion held by the Secretary of ACCOUII~.  

State or in transit to India, or in the custddy of the 
Mint Master during coinage, shall be separately 
shown in the abstract of accounts made up under sec- 
tion 27." 

II of 1898. 3. The Indian Paper Currency Act, 1898, and the Repeal. 
VIII of 1898. Indian Paper Currency Act Amendment Act, 1898, 

are hereby repealed. 


